DIVISION BENCH S-5
COURT -1
NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA

C.P. (1B)/191(KB)2023
IA(1.B.C)/1524(KB)2025

CORAM: 1. HON'BLE MEMBER(J), SMT. BIDISHA BANERIJEE
2. HON'BLE MEMBER(T), CMDE SIDDHARTH MISHRA

ORDER SHEET OF THE HEARING ON 25™ SEPTEMBER 2025

IMPEX FERRO TECH LTD
IN THE MATTER OF Vs
ANGARAJ VANUYA PVT.LTD.
UNDER SECTION IBC UNDER SEC 9
Appearance (via video conferencing/physically)
Mr. Dripto Majumdar, Adv. ] For Applicant/COC

Ms. Bhawna Tekriwal, Adv.

Mr. Santosh Kr. Ray, Adv. ] For Respondent
Ms. Zeba Khan, Adv.

Ms. Ashmita Lohia, Adv.

Ms. Utkarshika, Adv.

ORDER

1. TA(I.B.C)/1524(KB)2025:
a. This application has been filed by the Youthstar Vanijya Private Limited, the
sole Financial Creditor seeks the following reliefs —

“(a) That Mr. Santanu Brahma, Liquidator be
replaced with Narayan Agarwal having IBBI
registration no. IBBI/IPA-001/IPP01482/2018§-
19/12251 as the Liquidator of the Corporate
Debtor herein;

(b) The respondent be directed to provide all the
information, documents and records pertaining
to the corporate debtor in his possession and
knowledge to the proposed Resolution

Professional, Narayan Agarwal;

S.A. (Steno)



(c) Such further orders or directions be passed

as this Hon'ble Tribunal may deem fit and

proper.”

b. By way of this application, the sole CoC member being Youthstar Vanijya
Private Limited has proposed to replace Mr. Santanu Brahma by Mr. Narayan
Agarwal as liquidator. The sole CoC member replaced Mr. Santanu Brahma due
to inability to bear the fees of the outgoing liquidator. In view of such, the

prayer is allowed. Accordingly, this IA(I.B.C)/1524(KB)2025 is disposed of.

Siddharth Mishra Bidisha Banerjee
Member (Technical) Member (Judicial)

S.A. (Steno)



